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Civil Appeal No. 519/2026

UPON hearing the counsel the Court made the following

ORDER
1. Issue notice returnable on 23.02.2026.
2. Dasti service, in addition, is permitted.
3. Mr. Lzafeer Ahmad B. F., the learned counsel waives service of

notice for and on behalf of respondent no.2.
4. The observations made in paragraphs 8-10 of the impugned order

shall remain stayed from its operation.

5. We will be hearing the parties only on the issue of
jurisdiction.
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